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Home Minister should take about 20
to 25 minutes—not more than that?

Mr. DEPUTY CHAIRMAN: Yes, he
must be given some time. Mr.
Dwivedy, you can go on now. Please
take about five minutes.

Surr S. N. DWIVEDY:
minutes? 1 think ten minutes.

Five

Mr. DEPUTY CHAIRMAN: I have
got four names here, Kazi Karimud-
din, Mr. Mazumdar, Mr. Sekhar, your-

Suerr H. P. SAKSENA: I am also
one of the prospective speakers.

Mgr. DEPUTY CHAIRMAN: Leave
it to the hon. Minister. He will reply.

Surr S. N. MAZUMDAR: That was
the very basis on which this whole
programme was fixed up. We will sit
up to 1.30 p.M, so that all the speakers
may have some time.

Dr. K. N. KATJU: But there is
something to eat also. Whenever I
come to the Rajya Sabha, I know that
there is a lunch interval; unless you
supply me......

Surr H. C. MATHUR: We shall do
it most willingly.

Mr. DEPUTY CHAIRMAN: I do
not know if that is agreed to. I have
no objection to sit for half an hour
more,

Surr H. C. MATHUR: We should sit
for half an hour more.

Sarr S. N. DWIVEDY: We ca. sit
beyond five.

Mr. DEPUTY CHAIRMAN: If the
House wants, I can give half an hour
more. 1 hope the House is agreed.

(No hon. Member dissented.)

Mr. DEPUTY CHAIRMAN:
right, Mr, Dwivedy, go on.

All
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LATION (AMENDMENT; BILL
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Surr S. N. DWIVEDY: Sir, it is &
disgrace that in the fifth year of the
Republic of India as is stated in this
Bill the Home Minister should come
forward with a Bill not to give more
freedom to the people but to extend
and perpetuate the system of slavery
that has existed in this part of the
country. This affects about 2 lakhs of
people. If one goes into the history
of the entire question, one will find
that this is an amendment of the 1947
Bill. That Bill which was introduced
by the Ruler of the Manipur State,
was enacted after many of the States
had acceded into India. There were
some customs prevailing in those areas
and he wanted to legalise them fo a
certain extent. I think the Home
Minister and the Home Ministry have
ot given proper consideration to all
aspects of this question. Therefore, I
want to know from the hon. Minister,
when he is amending this Bill which
mostly relates to village authority,
what is going to happen t{o the circle
authority. In the old Act there is a
clear provision for circle authorities
and circle officials, but I am told that
there is no such authority existing.
May I know how this lacuna is to
be filled up and how it will be fitted
into the present arrangement.

About the merits of the Bill, I wish
to tell you that it does not confer any
democratic right as the Home Minister
wants us to believe. As you see, this
Bill says very clearly that the powers
and duties of such authorities would
be fixed by the Chief Commissioner and
it also gives the option to the Chief
Commissioner to have an elected
village authority whenever he wishes
to do it. Therefore, actually it does
not confer the system of elected
village authorities on these areas.
If there are more than 20 tax-
paying houses in any village, that
village will be given an elected autho-
rity at the sweet will of the Chiet



2359 Manipur State Hill
Peoples

Commissioner. 1 may tell the Home
Minister that there are certain villages
whose number of tax-paying houses is
less than twenty and who still have
village authorities, but this has not
been permitted by this Bill. When you
are amending the Act, you should have
amended it in such a manner that these
villages also will have elected village
authorities, Although I have no objec-
tion to the introduction of adult fran-
-chise and other things, 1 want to tell
you that to make the chilef the here-
ditary chairman of the village authority
is nothing but the denial of the very
rights which the Home Minister wants
to give them. The people there are
demanding the abolition of the chief
system. If they want democratic
rights today, it is mostly to see that
‘they are free from the clufches cf
these oppressing chiefs, but now the
Home Minister comes forward with a
Bill saying that these chiefs would be
the ex-officio chairmen of the village
authorities. That means that whether
the chief or his son is educated or not,
.he will preside over the village autho-
rity and will have full veto power over
its decisions. You know that the
chiefs are an oppressive lot there. A
friend of mine who recently visited the
area and who comes from that area—
I do not know whether my hon. friend
Shri Mahesh Saran who has visited
this hill area has discovered any such
thing during twenty days—informs me
that in village Phadang there is a chief
who extiracts from the people not less
than 45 taxes. Not only that, but the
representation given is quite unequal,
because there are two different systems
prevailing in the north and the south.
In the northern areas, whenever a son
fs married, he is separated from his
family with the result that an entire
family consists of not more than two
or three individuals. But in the south,
a family usually consists of about 20
persons or sometimes even 30 persons.
According to this Bill, only those
villages which have more than twenty

tax-paying houses will have elected
authorities, What happens to this un-
equal representation? Some villages
‘which have a population of more than
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40C or 500 will have five members,
while villages with a population of
only 100 will also have five members.
Why den’t you base the whole thing
on population instead of on the numbey
of tax-paying houses?

I have before me the names of three
villages—Mao, Naga, Annal—where
there are no hereditary chiefs. Their
chiefs are elected. If they are popular,
they are continued, but if they are not,
they are eliminated. Under this Bill,
what are you going to do? What will
you do about the provision of making
the hereditary chiefs the ex-officio
chairmen of the village authorities in
areas where this hereditary system does
not prevail? So, I say that you have
not really considered all aspects of
the question.

Sir, I am coming to another aspect.
At present, there is a system in some
places under which the chiefs get ten
to forty tins of paddy which the peo-
pie get from the fields. If people go
hunting in the forests, the fore arms
of the animals killed must be given to
the chief. If the people do not give
these things to the chiefs, they are
liable to be punished. This system is
prevalent in these areas. What is the
Home Minister who is democracy in-
carnate going to do? Is he going fto
perpetuate the system and take the
sanction of this august Parliament for
these things to continue for ever?
Therefore I say that, if you have had
no time to go into all aspects of this
question, it would have been better for
you to wait. Even now, it is not too
late for you to withdraw the measure
and come forward with another mea-
sure in order to give these people more
democratic rights. Otherwise, you
would be creating a situation in which
those people whom we want to as-
similate into our society would really
feel that democracy is nothing but a
farce. They will lose all faith and
confidence in democracy which they
will think, means only the perpetua-
tion of the oppressive chief system
that has been prevalent for such along
time in those areas and out of which
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they want now to extricate themselves.
Therefore, I have given notice of my
amendments and I will go into more

detail when I come to the amend-
ients.
Mr. DEPUTY CHAIRMAN: There

vill be very little time.

SHRI S. N. DWIVEDY: I will finish.
So, Sir, I want again to impress on
the hon. Home Minister the need to
consider these things and......

1p.M,

SHRI S. BANERJEE (West Bengal):
Don’t bother. He is impervious.

Sur1 S. N, DWIVEDY:...... and see if
my amendment can be accepted.

Mgr. DEPUTY CHAIRMAN: The
House will stand adjourned till 2-30.

The House
for lunch
clock. .

then adjourned

at one of the

The House re-assembled after lunch
at half past two of the clock, MR.
Deputry CHAIRMAN in the Chair.

Kazi KARIMUDDIN (Madhya Pra-
desh): Mr. Deputy Chairman, I accept
most of the principles underlying this
Bill and I am really surprised at the
remarks passed by the opposition that
this is a result of a diseased mind, or
that it is a disgraceful act. What can
be the motive of the Government of
India, and the Congress Government in
not introducing reforms, democratic re-
forms to the fullest extent? One of
the speakers who had toured this area
told us that he was there for twenty
days and had found the people unedu-
cated and that it was Impossible to
introduce reforms to the fullest extent
there. From the speeches of the op-
position it has not been possible to
see what is the special motive of the
Government of India for not introduc-
ing full reforms. Therefore, my sub-
mission is that, looking to the existing
circumstances there the reforms
embodied in this Bill are perfectly all
right.

(Amendment) Bill, 1954

Sir, I have given notice of amend-
ments in regard to three matters. One
is about proposed section 6C. There
it is stated:

“The members of the village atitho-
rity in any village in respect of which
a notification has been issued under
section 6A shall be elected from
among the voters of the village...... ”

So, it has been specifically laid down
that the candidate who will be elected,
will be from among the voters of the
village. Now. this has been repeated
in 6D also where you say:

“A person shall be disqualified for-
being elected and for being a
member of an elected village autho-
rity—

(a) if he is not registered as a
voter.”

This, I submit, is redundant.

Then there is another amendment of
mine to the effect that if a man is a
leper he should not be allowed to be
elected a member, and this, I submit,
finds place in several Acts.

The other amendment which I pro-
posed deals with the challenging of
elections. In 6C and 6D there is no
mention of challenging of elections and
about the rule making powers, it has
been said that rules will be made re-
garding the election disputes. But in
the Explanatory Memorandum which is
attached to the Bill itself in sub-para
(g) it has been stated that the rules
will relate to “the manner in which,
and the time within which, an election
may be called in question;”. And then
(h) speaks of “the constitution of an
authority for settling election dis-
putes;”’. Therefore, my submission is
that the authority about the framing of
election rules and the grounds ou
which an election can be rejected, do
not find a place anywhere here. Un-
less the remedy is provided in the Bill
itself unless there is a provision in the
body of the Bill itself for disputing
elections the framing of rules would
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be ultra vires, Therefore, my submis-
sion is that the hon. Minister in charge
who is a very very able lawyer will
accept my amendment in order that
the position may be clarified.

There is one more amendment which
I have proposed and that is that in-
stead of saying, “if he is of unsound
mind and stands so declared by a
competent authority” we may say, “if
he is adjudged by a competent court
to be of unsound mind.” That, I think,
will be better legal language.

off FwEaeT™ o AW @ ITAAT-
ofy wgew, w&f € @ faw &
T FIAT E agl H A TG 39
3w & qEA WX AT g A
Wt ¥ A @A AEAT § | gRA
Tq aw & fou uw =arfaurs qamEn
HT =g faziT * @z fFar fx
g0 FfeT AAEFR F HAER L
fr-d ft Iws - gwEw I
AP, THIQY, SENER a1 TF
B ST @IIEET qOE F, ST
®7 ¥ AqT AT [ FEG &=
g F1 @R FIR S W § 1 FE
3T & g1 TS KL AT
F usar & @@ frar, fwa s
s ueat & faar fgew #1 ame
I qUAT TATHT FT ATET F AT
X &Y TS HT AT AT AT L.
Mgr. DEPUTY CHAIRMAN: You

need not go to Rajas and Maharajas.
Please confine yourself to the Bill,

Surr KANHAIYALAL D. VAIDYA:
Sir, it comes in because......

Mgr. DEPUTY CHAIRMAN: No, we
do not have much time to dilate on
this point.

SERT KANHAIVYALAL D. VAIDYA:
But, Sir, in this Bill it has been said
that “the members of the ‘village

|
|
|
|
|
|
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authority’ excluding the Chief, shoulq
be elected on the basis of adult
franchise. The Chief of the village
will however continue as the heredi-
tary chairman of the authority”......

MRr. DEPUTY CHAIRMAN: Please
speak on that clause and do not bring
in Rajas ang@ Maharajas.

Sur1r KANHAIYALAL D, VAIDYA:
But it is a relevant point, Sir, be-

MR. DEPUTY CHAIRMAN: No, I
don’t think so. Please 2o on.

st wEATE Yo dW:H A ¥
wrar fF5 w7 gw zw fagi &
FR T qF £, q1 F ~F gwgar
B 9 a9+ F sravig gWE 3@
FHTL A SIEAT FT G & AT
TSras T@AT R | R 3F TR
€1 srFear g wEd qr ug fafeaq
gfe N gw =@ w¥w FT AT
Fare F0 fF 0F @B ¥ @ W
¥ of@ sw = & grT w1 T
o IFY TF T A #r
Fraw | faewr gy afaw 2w
f a8 SO ST FT IUERT AR, o1
SHy AT F AT oW @@t 1 oag
= g, war fw wradtr 5= o 7
FIF WO HFAET o oagr &y
afefeafoat ot & W T@r aa
% & aedr oY § fF e 4
FX Aglaaral F1 WA FET g3
Fifs agl S & gowl 7 9n
FHFTT FIAT U247 &, T g Y
% g 5 o S B fadt wae
TT ANEAT JT JqALATE AET QT |
ofFw  sgi =F PRt ¥ Sugnr
F AT E, AW J@T AR W F
fF, wegufs st & #9  efoem
F # fag a1 sy &4 wfafrar
AR e aw ¥ I a=w
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[ F=garere €Yo g4

-V F gaFr @ frar | zEfey
FE gw T q4T § Il § Al
a7 FGAAAT FY WFAT  qI; < &L,
ag &9 sar; & @wT g | gafeq
Fu fagr g § & z@ IR N
feafe #1 F@7  gra wae1 A&
ey sraT =TT

wetTa, Gre fagy 9v & &
AN F HET F Fg Wl 9T A
forq a7 gd FT fF gEw AR ¥W
&Tﬂﬁ'ﬁﬁ%wq:"@ g wEF
FR ® # gAwar g & @faae &
_sigx @Y gAA AT & § A A9
3w & WA o T § AR TR
yqA W S W A A AT
A F fE oad A @@ F ]
T UG F 97 F A A
ST F T & 9Y el TE et
¢ o z@ femr 7 afieT ot e
fafredr ¥ grow S F
JoT @ & | EEF TWE F g S
e frm 9 oidz F AW &
g YIS FAT H FAW @ G
§ foeq Woar Aed & fF IETAHRT
Tq axg ¥ FEA A @A ALY |

Mr. DEPUTY .CHAIRMAN: 3fqy
g g 3fi®de § | What have
the Rajpramukhs and Gover-
nors to do with this Bill? I
.am sorry, they are irrelevant.
If you have any remarks to
.offer on this Bill, please offer
them.

st FedgTere o W™ =w
fow & oo gar & fawy § wH 7z

|
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Fgm g f5 St 2AfEd A%
BN IWAT § E7 FXA ¥ foF @
FAA F IR T A FARdT  FQ
g g I¥ AT ¥ fagra &, €
gagar g, faoge fGadm omar ga
AR 93AT § AT I9Y IT IgwT
g7 7 0 g7 IF TE g AR
W& FER @0 fF gAR W O#Y
T GFIAIT AMET T Y
7gt wafes & & Ty g gl
g #1 7z fF ofasr @7 ot dar
faFm agf gorr & fr foww arfon
qafFTT & AUTX 9T EY TH I
FT sgaeqT 94 | gafow qq qAAAT
Tg ®A1 off § fRaew g fr fagraa:
¥ g AT Far g ogw quer
R awstr w1 @
FT [T Ffgu AT AfgFar
vgfd F 9T FT T AU
AR ¥ fAqT F qE I AT
g | WA JAqifaF dET FFeT A
TAMAT T AW F HIT TF aAres
AET FTAR G TR | AT FTET
gIE ®T F F og@E W weal
#1 fad § SUAT g9 UG FQ 3,

C AR § 3 T 8 Far 5 aen

TW FEAT A RS AW AW IJF A%
# g7 qg waar § fr ag uw
ST A AT 47 W § AR I
g% F AT FFEqT Fom & fou
3qd Sear #t sfat-focg & @ &
7z UF g3 Faw g fomer & e
FLAT E 1 AT 37 F7 7 S -
fe2qr % a1 oyaeqr § SwEr W
g 3@ fefa 9T g X IR awg
qN SATIT BT YT |

T IR F ogE F @ FEA
FT R FWATE



2867° Manmpur State Hill
Peoples

[ 21 SEP

Surr S. N. MAZUMDAR: Mr. Depu-
ty Chairman, I was not present when
the hon. Minister was speaking but
I listened to the speech of one of his
supporters and I was really surprised
to find that an hon. Member, in 1954,
on the floor of this House could repeat
the hidebound imperialistic arguments
against the granting of democratic
reforms to a section of our people.
Sir, I do not concede his claim that
having spent twenty days in that
place, he has become an authority
on the subject. But when the people
of Manipur are demanding full self-
government, the hon. Home Minister
has come with this restricted step
and we find arguments here that they
.are unfit, that they are not develop-
.ed fully. This is the argument, Sir,
which the British Imperialists even
today advance in the case of the Colo-
nies under them. Sir, it is not a
.question of education. In Manipur
there are the Manipuris proper or
Meitheis who are very developed.
There are Nagas and Kukis. The
Nagas have their Tribal Council and
the Kukis also have a democratic
Council among them but in most
cases the powers of the tribal demo-
cracies have been usurped by the
hereditary chieftains and the heredi-
tary chieftains, as my hon. friend
Mr. Dwivedy has pointed out in an
exhaustive manner, levy various
illegal exactions from them. What is
the hon. Minister actually offering
them? If the people of some village
want an elected village authority
then the Chief Commissioner will
have regard to their desire. He is not
even prepared to concede that if the
majority of the village people desire
.an elected village authority the Chief
Commissioner will concede that. He
is giving the Chief Commissioner the
right to sit over the desire of the
majority of the people to have, what?
Not a great piece of reform but a
little piece of reform to have an
elected village authority. Actually
this Bill is not giving a right of the
formation of elected village authori-
ties in all the villages. It is not a
blanket authorisation; this Bill seeks
4o give that right only to those
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villages which want this and there
also that right is being circumscribed
in this way. Sir, among the Nagas
there were elected Tribal Councils.
Among the Kukis, the hereditary
chieftains really have usurped all
the powers. Now, whatever might
nave happened in the Past, some sec-
fions among these people are coming
forward with the demand that they
should have an elected authority
and, therefore, the hon, Home Min-
ister  is  conceding their demand
Waat he is conceding to them by th(;
right hand, he is trying to take awa
by fche left hand by giving the disy-’
cretion to the Chief Commissioner
Sir, the Home Minister, I fing, is mak-.
mg_some passes; he can make things
vanish or do anything and I need not
guarrel with him and I am not try-
Ing to go into all these things. Y

Now, Sir, another
what shall I say,
of this Bill to which attention wag
drawn by speakers who preceded mz
V\_/as that even if the village authori-
tn'es are_ elected, the hereditary chiet-
ta1n§ will continue to be the ex-officio
Chglrmen. Mr. Mathur and Mr
Dvywedy have both spoken about this.
1.;hmg and they have said that this
Is & pernicious provision, If the vil-
lage authorities are elected, then let
them elect the Chairman., Heavens
are not going to fall if the Chairme
arfe elected. Tn most cases, as mn
friend Mr. Mathur has poir‘1ted ouf
mgst probably the hereditary chief:
tain will be elected if the village
people are not so advanced or are not
S0 organised. So, what is there to be
afraid of? My hon. friend Mr. Mathur

referred to the question of
mukhs:

particularly,
pernicious feature

: Rajpra-
] I am going into it only in
pa'ss‘lng. He said that the hon, Home
Minister and the Government are
pre.serving these institutions as dead
weights. Sir, I go a step further and
say that the Government of India as
represented by the hon. Home Min-
ister is in love with these dead
weights, these reactionary institutions
and that they are not able to over-
come that. Sir, as my time is very
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short, I am not in a position tae deal
with all the points that I woula like
to deal with but I would Iike to
mention another 1mportant factor.
The hon Home Minister has come
forward with this Bill which 1s an
amendment to the Hill Peoples Regu-
lation of 1947 In that there 1s an
other pernicious prov:sion dealing with
circle authority where forced labour
1s sanctioned under law.

Mr DEPUTY CHAIRMAN: That 1s
not before us now.

Smr1 S. N. MAZUMDAR: However,
Sir, I shall be brief. When the Gov-
ernment has come forward with only
this much of democratisation and that
too In a circumsceribed manner, I
would have been grateful if they had
come forward with some amendment
to that provision about circle author-
ity. With these few words, Sir, I
conclude my speech.

Surt NGANGOM TOMPOK SINGH
(Manipur and Tripura) Sir, I rise
to support this Bill However, I
should like to offer a few observa-
tions. There should be no contro-
versy in saying that this Bill envi-
sages not a full fledged democratic
form of Government; still, it 1s some
step 1n the democratisation of the
hill administration in Manipur. There
are certain evils i the administra-
tion there due to their customary
right and so on and this Bill gives
some sort of a democratic form which
will be quite suffitient for the
present. When we consider the
various aspects of the hill hfe we
cannot but take into account those
various factors which are needed for
the establishment of a democratic
form of Government. So, Sir, it
would be too much if we say—just
as other Members have said—that
there should be more light. That will
be much too idealistic. If you want
to give a full fledged democratic form
of Government for the hill people of
Manipur, then. Sir, of course, you
have to look into their education

(Amendment) Bull, 1954

which 1s the first factor requireq for
an effictent democratic set up. If
we look wto the standard of lLiving
and the economic conditions of the
people there, we will find that they are
very miserable. Until and unless
theirr economic condition and the
standard of Iiving are raised to some
extent so that they may adjust them-
selves to this democratic atmosphere,
there 1s little meaning in introducing
a full fledged democratic form of gov-
ernment under the present condifion
of the hill people there While whole-
heartedly supporting this Bill, my
submission is that over and above
this present piece of legislation, the
hon. States Minister should prepare
a comprehensive Bill within the
shortest possible time so that a full
fledged democratic set up may be
formed both in the plains and in the
hills of Manipur.

4

Sir, I support the Bill

Surr H. C. DASAPPA: Mr Deputy
Chairman, my object 1 rismng to
speak on this Bill is not so much to
subject it to any kind of close scrutiny
but just to make one or two sugges-
tions I have nothing very much
to find fault with those who want
a full fledged democratic set up
right now in these remote corners of
India but it is only those who may
have had some experience in admi-
nistering those areas that might be
aware of the difficulties in straight-
away planting all these ideas of
democracy in a place which has not
been accustomed to it.

3

Surr S. N. MAZUMDAR: Is my
hon. friend aware that there was an
elected Legislative Assembly in
Manipur before it was dissolved
after the merger of the State?

Surt H. C. DASAPPA : I think
when a Bill with reference to that
comes up we shall apply our minds
to it. But with regard to this it is
purely the constitution of the village
authority. Sir, my trouble is only



2871 Mamwpur State Hill
Peoples

this that wiere something progressive
1s taken up, the criticism arises that
1it does not go far enough Am I to
take 1t that anvthing that we do
should not take into consideration
the actual situation that prevails
there? I am suie that this Bill 1s a
right step 1n the direction 1n which
we would all Iike to go and if there
has been an element of caution 1n 1it,
I think that 1s a matter which
the whole House should welcome
After all this 1s not going to be like
the Law of the Medes & Persians,
unalterable Let us see how this
functions and surely the next step 1s
there We are wedded to the policy
of democratisation and there i1s mo
question of going back on that main
poliey -

The next matter I would hke to
refer 1s this, Sir A reference was
made that even now there 15 election
with regard to certain chiefs and
that when there 1s election there and
they are able to dislodge unwanted
people from the position of chief-
tainship whv 13 1t that you do not
recognise 1t vourself If I read this
clause of chairmanship it reads hike
this “The Chief or Khullakpa of
the wvillage shall be ex-officto Chair-
man of an elected village authoritv ™
If a certain person 1s chief for the
moment well, he becomes the chai--
man If, for instance, on account of
ther own Internal administrative
arrangement thev remove that chief
and replace him by another the
latter becomes er-officto chairmar of
this village authority That 1s the
only meaning I can give unless the
hon the Home Minister wants to gwe
1t a different meaning

Sert S N DWIVEDY That 1s onlv
m areas where this cusfom 1=
prevalent

Surt H C DASAPPA 1 am ans-
wering only Mr Dwivedvy He raised
that point and I think that 1t won’t
make any difference If the willage
chooses a different chief because the
existing one 1s not quite a capable
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vne or 1s not a desirable one, then the
man who succeeds, will be the ex-
officito chairman of the village autho-
rity That 1s the law as [ see 1t So
I do not see any inconsistency between
the two

Sit, T do not want to take much
time of the House There 1s oniv one
suggestion which I wish to make 1
am glad that all the arrangements
with reference to the questions of
foiming constituencies and prevara-
tion of electoral rolls and determin-
mg the procedure for elections, all
these are left to the rules, and I
think that 1s perfectly correct Even
mm regard to disputes relating to elec-
tions vou find provision 1s made 1n
sub-clause (d) of clause 4 What I
suggest 1s that 1t 1s not necessary that
1n the case of all these elections there
should be the elaborate arrangement
of resorting to polling bootn< ana
ballot papers and so on It 1s not
necessary You Sir, are very well
aware of the working of the village
panchayats 1n  Mysore State For
about 17 000 wvillages we have about
11 000 village panchayats Now there
the provision regarding elections 1<
alternate If vou want you can have
1oting by ballot, otherwise it could
be bv a show of hands The result
will be the same namely, 1t will be
an election It 1s not necessary that
it should invariably be a vote by
ballot because that 1s a highly com-
plicated procedure, 1t 1s besides. a
nrocedure which costs a lot of money
1 think the +illagers are well accus-
fomed to this old procedure, namely,
of selecting people by a show of
hands It will be possible also for
us to guide them and possibly also we
wi1ll get better results because of that
So I would suggest though not as an
unalterable rule but wherever 1t 1s
possible this recourse to show of
hands may be had in the election of
this village authority I welcome this
Bill

Surr T BODRA (Btihar) M
Deputv Chairman I am rather un-
happv to find this Bill and 1 my
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opinion 1t 1s not worth the paper on
which 1t has been written because 1t
1s only a tribal who knows the feel-
ings of his fellow tribals better than
anybody else, and he knows best the
established and ancient customs
under which the tribals had been
governed m Manipur as well as 1n
other parts of India Formerly, Sir,
because of the established -customs
the wvillage headmen had not only
civil powers but also criminal powers
They could mete out justice and they
could punish the offenders They
could decide some petty cases them-
selves and administer justice much
more properly than it 1s administered
somewhere 1n the law courts, but
because of this Bill—and thc Regula-
tion of 1947 as well—what I find s
that under clause 4 all the powers
that were enjoyed by the tribal chiefs
and by the other village headmen and
by the elected elders of the wvillage
have been taken away and are now
being vested in the Circle Officer, in
the Sub-divisional Magistrate and
also in the Chief Commissioner. Now,
Sir, :n my opumion this 1s nothmg but
a device to divest the tribal people of
their old institutions, of their old trad:
tions, of their old customs and their other
good things which are all democratic
i their way and it 1s nothing but a
kind of a very lame excuse to say
that this Bill introduces the democra-
tic princple mn the village adminis-
tration and that this 1s a first step 1n
the process of democratisation What
I mean to say 1s when the tribals
have been living a very peaceful and
amicable hfe, when they are looking
after the welfare of the village very
well and the wvillage community 1s
therr umit when the village headman
and other elder members of the
village are acting as the guardians
and counsellors of the villagers where
was the necessity for the Government
for bringing out all these Bills I
rould have appreciated them if there
would have been Bills for the free
education of the tribals right from

their begmning up to overseas scho-
larships or Bills to prevent alienation

\
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of the lands fiom the tribals to non-
ttibals  But under clause 4 what do
1 find? 1t reads ‘The Chief Com-
miss.oner may, by notification in the
Official Gazette, make rules for car-
rying out the purposes of sections
6A to 6F inclusive” Now 1n clause
3 you will find what sub-clauses 6A
to 6F are They all deal with how
elections should be conducted, how
the polling agent should be appointed
ana so on We are concerned exact-
ly as to what the powers will be and
whether they will be wielded by the
village headmen or whether they wall
be wielded by the sub-divisional
magistrate or the circle officer or
the commissioner in question Now,
Sir, so long the tribal areas in Mani-
pur State were governed under their
own established and ancient customs
and vractices they were quite happy.
Had they been not happy there would
have been some necessity for intro-
ducing these measures, but they had
been leading quite a good and happy
Iife This 1s 1n short the whole thing
I have no time tg explain all these
things 1n detail.

.

Mr DEPUTY CHAIRMAN They
refer only to elections—*“Village
authorities to be elected”

Surr T BODRA What about 6D—
“Qualifications of members”? What
will happen?” When the Government
will find that the tribal people are
getting non-Congress minded, they
will postpone the elections, just like
the district board elections of Ranchi.
When they find that the Congress 1s
losing heavily and the Congress Gov-
ernment will not be assured of &«
majority they will postpone 1t In
Ranchi district board elections have
not been held for the last sixteen
vears though under the Local Self-
Government Act there should be
election after everv five years If you
will see new section 6E in clause 3
you will find that “the term of office
of members of an elected wvillage
authority shall be three years” If
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after three vyears they aie still con-
gemal to the Congiess Government
and to then officers wno may be
there, there will be fresh elections,
otherwise elections will be postponed
There 1s nothing written that after
every thiee years there should be
fresh elections Even 1f anvone goes
and files a ca e before tre High
Court or the Supreme Cour. ro law-
yver will be able to win his case
because there is nothing in writing
that after a period of every three
vears there should be another elec-
tion for the election of the willage
elders

So, Sir, in my opinion this Bill has
been ntroduced to break the tribal
solidaiity, to break therr unty, to
break their old and established cus-
toms and to break the peaceful Life
and amity of the tribal people and
to itroduce political strife and dis-
harmony and to strengthen the ex-
ecutive powers of the Government,
namely the Congiess Government
and to spoil the beauty of tribal lLife

3 pMm

DrR K N KATJU Mr Deputy
Chairman, the comments made have
been very useful though 1 respect-
fully submit that they have been a
Iittle out of perspective I do not
know why Rajpramukhs and Gov
ernors were drawn in 1n this parti-
cular matter We are dealing with an
area—let me repeat once again—
where the population 1s 23 per square
mile, where the average area of a
village 1s 7 square miles and the
average population of wvillage—man
woman and child—is 162 Please
also remember that a Regulation was
passed 1 1947 which was a fairly
lengthy one and which set up a wil-
lage authority for the management
of village affairs That village autho-
rity—a nominated bodv—was func-
tioning under a village chief The
whole of that Regulation iemamns as
it 15, the only change that 1s now
proposed by this Bill i1s that instead
of the willage authority being a nomi-
nated body it 1s going to be an elect-

1953t 1 (Adm wstration) Regulation 2876
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»d authoritv So far as the Chairman
s conceined, my hon friend pointed
>ut and he even gave me some
names He said, here 1s a village or
several villages where there 1s no
hereditary chief at all I accept that

Today under the Regulation from
1947 onwards a village chief 18 fune-
ioning A nominated v llage authority
5 functioning under a village chief

Now, 1f today thatvillage chief 15 a
hereditary individual, he remains a
hereditary mndividual If there 1s no
hereditary individual and 1if the wvil-
lage chief 1s nominated by the Gon -
ernment then that will continue

If he is elected on adult franchise,
well, that system will continue We
piropose to leave the village chief as
he 1s I would ask hon Members to
note this that 1t 1s not proposed any-
where 1n this Bill that 1f there 1s
no hereditary ciief, then a hereditary
chief shall be discovered and put
there as Chairman of the wvillage
authority The village authority wall
continue to be under its Chanman as
he 1s today If he 1s hereditary, well
and good, 1f he 1s elected well and
good If he 1s elected for a term of
vears, well and good The only
change proposed 1s to have an elected
village authority Instead of offering
bouquets—I thought my hon friends
might be good enough to say some
good thing—what have they said”
One of them said that there ought to
be some sort of an election by popu-
lition How, does 1t matter? The
poor tribal fellow lLives 1n a hut and
the tax that he pays 1s by that hut.
The 1dea 1s that the number—I repeat
once agaimn—the number 15 to be
determined by that tax-paying num-
ber of huts, otherwise so far as the
mode of election 1s concerned, 1t 1s
to be by all voters whether they are
tax-payers or not None of my hon.
friends has suggested that the propo-
sal that we have made will lead to
a reduction in the number of voters
o1 will lead to an enlargement in the
number of members of the village autho

nty What we have suggested 1s some-
thing which has been approved of by the
people who are entitled to represent

the tribal areas, who know the local
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conditions. As I have mentioned, the
whole of these proposals have been
examined by the Advisers to the Chief
Commissioner of Manipur and they

said, ‘1t 1s all right; you had better
go ahead’

The second thing is—and there
again pardon my saying so—a good
deal of doctrinaire stuff was given
out. This 15 1954. Look at this Min-
ister for Home Affairs and States.
He 1s bringing forward this Bill. He

is anti-democratic. Goodness knows
where he ought to go.

SHrr S. N. MAZUMDAR: May 1
interrupt, Sir? Those remarks were

addressed to the supporters of the hon.
the Home Minister.

Dr K. N. KATJU: You are also

sometimes my supporter. There is
no point in that.

The only thing is, as my hon.
friend over there said, the people

there are extremely primitive and ex-
tremely illiterate. And please remem-
ber one thing. We in what used to
be called British India have become
familiar with constitutional agitation,
the Congress and all that. Also people
living m Part B States like Jaipur,
Jodhpur, Hyderabad and all those
‘States are familiar with all these.
But tiis is in respect of that extreme
corner—Manipur—and I really doubt
whether in that corner,

across the
hills a Congress meeting was ever
held. What do they know of Con-

gress? Give them six years or ten
years to come in contact with you and
you can instil into them all sorts of
democratic notions. You have got
your own conception of democracy
and I have got my own conception of
democracy and goodness only knows
which is better and which is worse.
And when you go there what yvou will
do, goodness only knows.

Surr S. N. DWIVEDY: They have a
tepresentative in the Lok Sabha.

Dr. K. N. KATJU: Yes, yes. Sir,
lastly, my hon. friend asked ‘what

(Amendment) Buill, 1954
about elections?’

I entirely agree
with wha. he said. He said, please
save them from all these election

tribunals. We are seeing that elec-
tion tribunals in respect of elections
to the other House have been sitting
now for over two years and a half
and still election petitions are pend-
mng. Just consider that. I do hope
that they will be decided before 1956.

So we propose to have rules as
simple as possible. There seemed to
be some misunderstanding. The ex-
planatory note has been inserted

merely by way of illustration; it is
not a part of the Act. It does not go
with the Bill in any sense of the word.
It was intended to be used by hon.
Members, just for their information.
Otherwise, the statutory part 1s on
page 3 and 1item (c¢) covers every-

thing. I shall certainly pay the
greatest consideration to what has
been said bv my hon. friend from
Mvsore. I shall see to it that the

rules framed are the easiest, simplest
and the most intelligible and that
every dispute which arises in this part
of the country is disposed of within

ten days. That is all that I wish to
say.

Mr. DEPUTY CHAIRMAN: The
question 1s:

“That the Bill to amend the
Manipur State Hill Peoples (Admi-
nistration) Regulation. 1947, for the
purpose of making provision for
elected village authorities and for
matters connected therewith be
taken into consideration.”

The motion was adopted.

Mr. DEPUTY CHAIRMAN: We
shall now take up clause by clause
consideration of the Bill.

Clause 2 was added to the Bill.

Mgr. DEPUTY CHAIRMAN:
us take clause 3.
amendments.

Let
There are nine
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Surt S. N. DWIVEDY: Sir, I move:

1, “That at page 2, for lines 3 to
7, the following be substituted,
namely:—

(2) Whenever there is a demand
supported by a majority of the
people residing in any village for
an elected village authority, the
Chief Commissioner shall issue a
notification in respect of such
village under sub-section (1).”

4. “That at page 2, for lines 8 to 20,
the following be substituted,
namely:—

6B. Constitution of the elected
village authority.—An elected
village authority shall consist of
a minimum of five members in
the village where the population
is not less than one hundred, but
does not exceed two hundred.
The number of members for the
village having a population of
more than two hundred shall be
determined on the basis of one
member for every fifty of the
population in the village or a
fraction thereof.”

6. “That at page 2, for lines 41 and
42, the following be substituted,
namely:—

|

8F. Chairman.—The Chairman
of an elected village authority
shall be elected from amongst the
duly elected members of such
authority in its first meeting. The
date, time, place and the name
of the person to preside over this
meeting shall be notified by the

Chief Commissioner.”

Surr S. N. MAZUMDAR: Sir, 1

maove:

2, “That at page 2, line 4, for
the words ‘have regard’ the words
‘act according’ be substituted.”

3. “That at page 2, lines 6.7,
the words ‘and the general interest
of the people residing in the village’
be deleted.”

62 R.S.D.
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5. “That at page 2, lines
and 42 be deleted.”

41

Kazi KARIMUDDIN: Sir, I move:

8. “That at page 2, for line
32, the following be substituted,
namely:—

‘(a) if he or she is a leper’.”

9. “That at page 2, for lines
36-37, the following be substituted,
namely:—

“(d) if he is adjudged by a
competent court to be of unsound
mind’.”

10. “That at page 2, after line 42,
the following be added, namely:—

‘6G. No election shall be called
into question except by an elec-
tion petition presented in accord-
ance with the rules to be framed
under this Act and it shall not
be declared void except on the
following grounds:—

(a) that the election has not
been a free election by reason
that coercion or intimidation
has been exercised by the can-
didate or his agent or his
supporters;

(b) that the election has not
been a free election by reason
that corrupt practice of bribery
or undue influence has prevail-
ed at the election;

(c) that the result of the
election has been materially
affected by the improper accep-
tance or rejection of any nomi-
nation paper or as a result of
corrupt practices mentioned in
clauses (a) and (b)'.”

Mr. DEPUTY CHAIRMAN: The
amendments and the clause are open
for discussion.

Serr S. N. DWIVEDY: Sir, here
in this clause the establishment of this
elected village authority is left to the
sweet will of the Chief Commissioner.
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What I propose is instead of leaving
it to the Chief Commissioner to decide
whether it is in the general interest
of the people, it will be much better,
wherever there is a demand from the
people to have such an authority, if
we make it that the Chief Commis-
sioner is bound to issue a notification
and have the authority constituted.
Sir, it is a simple amendment that I
want to introduce and I do not think
the Home Minister could have any
objection to it. If the Home Minister
proposes to give an elected village
authority and if the people desire it,
why should he stand in the way and
leave it to the discretion of the Chief
Commissioner? It is just like the
Ruler of Manipur bestowing some
authority at his sweet will. As has
been pointed out here, if the Chief
Commissioner is guided by political
motives, he would stand in the way of
these authorities being established in
some villages. Therefore this is very
objectionable. If the Home Minister
accepts my amendment, it will im-
prove the position very much.

Surt S. N. MAZUMDAR: Sir, I have
not much to add. Actually, the
amendment moved by myself and my
friend Mr. Dwivedy is such that the
hon. the Home Minister could have
no objection to accept because only
in the case of those villages where the
majority of the villagers want an
elected village authority, the Chief
Commissioner shall act according fo
their desire. Here it is left to the
discretion of the Chief Commissioner
who is generally guided by a Joint
Secretary or an Additional Secretary
who happens to know nothing about
these tribal affairs. So in order to
make this provision more positive we
have moved the amendment and
though 1 know the hon. the Home
Minister is not going to accept it, I
still want to impress upon him that
he should have no objection to accept-
ing it.

Kazi KARIMUDDIN: Sir, I only
want to press No. 8. The others I do
not want to press.

(Amendment) Bill, 1954

Dr. K. N. KATJU: My hon. friend
is moving the amendment about lep-
rosy only, (amendment No. 8). He
does not want to press his amend-
ments Nos. 9 and 10. Now, so far as
‘leprosy’ is concerned, I am willing to
oblige him, but I suggest that it would
be better to insert “if he or she is
suffering from infectious leprosy”.

Kazr KARIMUDDIN: I accept it.

Dr. K. N. KATJU: Now, so far as
the other hon. Member is concerned,
the dispute is very narrow. It is this.
My hon. friend says that the Chief
Commissioner shall be bound to have
regard, namely, it is a sort of direc-
tive given to him by Parliament.
What I suggest is that for a few years
let us see how the thing works. Every
Chief Commissioner, who is worth his
salt and who has got a little sense in
him, if he finds that there is a pretty
unanimous or majority demand that
they should have an elected village
authority, knows what he is expected
to do. It is a matter of very small
moment. But let us just ser bow it
begins to function.

Parliament probably can bring
about a change or executive instruc-
tions will issue—and I can tell you
honestly and frankly, I will inform
the Chief Commissioner that when
this Bill becomes the law of the land,
the Chief Commissioner should do
his best to further the movement
rather than to retard it, and if there
is a clear indication that the people
want an elected village authority, they
will have that. But we do not want
to go full steam ahead just now and
say throughout the length and
breadth of the hill areas of Manipur
there shall be from tomorrow elected
village authorities, no matter what is
the population of the village, who are
living there, what they want. Or
would you have a sort of a prelimi-
nary election to find out whether they
want an elected authority or not? I
would, therefore, respectfully suggest
that my hon. friends may reconsider
and withdraw the amendments.
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SErt S. N. DWIVEDY: The hon.
Minister may as well accept my pro-
posed amendment and if it is mnot
properly working, it can be changed
later.

Mgr. DEPUTY CHAIRMAN: Do
you press your amendments?

Surr S. N. DWIVEDY: Yes.

Mr. DEPUTY CHAIRMAN: The
question js: ‘

1. “That at page 2, for lines 3 to 7,
the following be  substituted,
namely:—

#(2) Whenever there is a demand
supported by a majority of the
people residing in any village for
an elected village authority, the
Chief Commissioner shall issue a
notification in respect of such
village under sub-section (1).”

"The motion was negatived.

Mr. DEPUTY CHAIRMAN: The
yuestion is:—

2. “That at page 2, line 4, for
the words ‘have regard’ the words
‘act according’ be substituted.”

The motion was negatived.

Mr. DEPUTY CHAIRMAN: The
wuestion is:
3. “That at page 2, lines 6-T,

the words ‘and the general interest
of the people residing in the village’
be deleted.”

The motion was negatived.

Mr. DEPUTY CHAIRMAN: The
question is:

4 “That at page 2, for lines 8
to 20, the following be substituted,
namely:—

‘6B. Constitution of the elected
village authority.—An elected vil-
lage authority shall consist of a
minimum of five members in the

Manipur State Hill [ 21 SEP.
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village where the population is
not less than one hundred, but
does not exceed two hundred.
The number of members for the
village having a population of
more than two hundred shall be
determined on the basis of one
member for every fifty of the
population in the village or a
fraction thereof’.”

The motion was negatived.

Mr. DEPUTY CHAIRMAN: The
question is:
41

5. “That at page 2, lines

and 42 be deleted.”

’

The motion was negatived,

Mr. DEPUTY CHAIRMAN: The
question is:

6. “That at page 2, for lines 41
and 42, the following be substituted,
namely: —

‘6F. Chairman.—The Chairman
of an elected village authority
shall be elected from amongst the
duly elected members of such
authority in its first meeting. The
date, time, place and the name of
the person to preside over this
meeting shall be notified by the

P

Chief Commissioner’.

The motion was negatived.

Mr. DEPUTY CHAIRMAN: You
want a substitution of line 32. I think
it is an additional disqualification.

Kazr KARIMUDDIN: Even if it is
an additional disqualification, I have
no objection.

Mr. DEPUTY CHAIRMAN: Then
it should go as (e).

The question is:

“That at page 2, after line 37, the
following be inserted, namely:—

‘(e) if he is suffering from in-

ta

fectious leprosy’.

The motion was adopted.
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*Amendments Nos. 9 and 10 were,
by leave, withdrawn,

Mgr. DEPUTY CHAIRMAN: The
question is:

“That clause 3. as amended, stand
part of the Bill.”

The motion was adopted.

Clause 3, as amended, was added to
the Bill-

Mr. DEPUTY CHAIRMAN: Now we
come to clause 4. There is one amend-
ment by Mr. S. N. Dwivedy. Are you
moving it?

Surt S. N. DWIVEDY: Sir, I do
not press it, since other amendments
have been rejected.

Mr. DEPUTY CHAIRMAN: The
question 1s:

“That clause 4 stand part of the
Bill.”

The motion was adopted.
Clause 4 was added to the Bill.

Mr. DEPUTY CHAIRMAN: The
question is:

“That clause 1, the Title and the
Enacting Formula stand part of the
Bill.”

The motion was adopted,

Clause 1, the Title and the Enacting
Formula were added to the Bill,

Dr. K. N. KATJU: Sir, I beg to
move that the Bill, as amended, be
passed.

Mr. DEPUTY CHAIRMAN: Motion
moved:

“That the Bill, as amended, be
passed.”

*For text of amendments, see col.

2880 supra.

J
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Surt B. GUPTA (West Bengal):
Mr. Deputy Chairman, at this stage
I do not want to say much, but I
would like to answer some of the
points raised by the hon. Home
Minister in his reply to the debates.
It has been stated in the Statement of
Objects and Reasons that this is a
first step in the process of democra-
tisation. I do not know to what
extent it is a right step, but it looks
from the provisions of the Bill that it
may not be a very satisfactory step.
It is good in so far as the -elective
principle is introduced, nobody will
deny that, but the democratisation in.
such an area will involve two things:
first, in what matters the people are
being given powers. Now, we have
been given not much indication about
that here—maybe certain customs pre-
vail and certain practices are there
relating to the powers. Secondly,
whatever elective principles have been.
introduced there would be nullified by
the retention of the position of the
village headman or the village chief.
The hon. Home Minister has said
that he is leaving him untouched. 1T
can quite understand his position, but
how can vou have democratisation,
when there will be an authority over
the elective body which can veto
many of the things it may propose to
do. Conflict may arise, and in such
cases, as matters stand, the village
headman, I suppose, will have 1the
final say. All manner of complica-
tions will arise. It is, therefore, ex-
tremely important in this connection
to see that whatever little step has
been taken is not cancelled by the
retention of the position of the village
chief or the headman. Therefnre, it
does not satisfy us when he tries to
justify his present position by pointing
to the status quo.

Then, of course, the other question
is there, the question of a Council'
elected by the people. I will not go
into that, but I would point out that
until and unless they have a council
at the centre, that is to say, instead of
a council of advisers they have a full-
fledged and responsible Government,

, such powers, such elective principles
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in the villages will not mean much, ! fixed on the basis of the houses that

because there will always be an auto-
cratic body in the centre, wielding
considerable power, which can nulli-~
fy all such things. That is another
danger.

Now, we have been told by some
Members that the people there are
not educated. It will take some time
1o educate them and it is regrettable
that an hon. Member from that side
who is supposed to have some know-
ledge of that area tried to justify that
the people should not be given power
because they are not yet educated.

Now, Sir, the General Elections
have proved that the people, even if
they are not educated, are intelligent
enough, and they have a very good
sense of making good use of what-
ever little democratic right they get.
And I do not think that the people of
Manipur would be an exception to
this. The hon. Home Minister has
said that the Congress has not gone
there, and he has advised us to go
there, and he has also mentioned as
¢0 what will happen if we go there
etc., etc. Now I am not going into
that question, but I should have
thought that after seven years of the
Congress administration he would
have realised the importance of strik-
ing at the very roots of backward-
ness and autocracy, and if democrati-
sation were to be taken in hand, it
should be so taken that
rouse the people and it would give
the confidence to the people that they
are really getting some powers into
their hands and they are becoming
gradually the masters of their own
destiny. Now, Sir, if you start with
this village authority and other things,
nothing much will be done that way.

Then, Sir, I do not see any reason
why this taxation business has been
brought in. The number of repre-
sentatives in the village should be
decided on the basis of population.
‘Why this question of tax etc. has been
brought in, I do not know. I quite
see when he says that the vote will
be on the basis of adult franchise. I
do not see why the number should be

it would '

pay taxes. 1 cannot quite see the
necessity of such a clause. If any-
thing, it is a little retrograde. Assum-

ing, Sir, that it had been said that in
our country the representation in the
Assemblies or in Parliament would be
fixed on the basis of the tax-payers,
you would immediately call it a re-
trograde measure, even though the
voting system may be on the basis of
adult franchise. Now, if it is true of
the Indian Parliament or of State
Legislatures, it is equally true of these
local authorities that are there or that
are being sought to be created, to
some exfent, on an elective basis.
Therefore, that argument also does
not stand. Sir, I am not going to say
that the introduction of elective prin-
ciple is not good. It may be good.
But the point is that there are too
many restrictions, and the people will
not be led along the path of demo-
cratisation.

It has become extremely essential
and necessary, and it has become
urgent now, to discuss freely this
question of granting a full-fledged
responsible Government to the people
of Manipur, a Government that will
be the fountain of democratisation all
over the land, the land of beauty that
Manipur is. But unfortunately it lives
in a state of backwardness and dark-
ness, and we hope to take the light
there. They want that light and there
shall be light. If we want light, it
is in our hands. We can take that
light there, and it is in the hands of
Parliament to take that light there
and bring the people of Manipur into
the currents of democratic life. Sir,
that has not been done. Therefore 1
cannot feel much happy about such
measures as these, because this is a
faltering step, astep with certain pre-
judices, astep which has been taken
without- trying to strike at the roots
of autocracy and backwardness. And
this is a point which must be made
here. Otherwise the full story will
not have been told about this Bill.

MR.
Katju,

DEPUTY CHAIRMAN: Dr.
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SHrr 'KANHAIYALAL D. VAIDYA:

I want to know from the hon. Home

Minister one thing before he proceeds

with this reply. On page 2, we have

provided in clause 6B, sub-clause (a)
_ as follows:

“(a) five members—where the
number of tax paying houses in
the village is not less than twenty
but does not exceed sixty;”

What will happen in case it is less
than twenty?

Dr. K. N. KATJU: The position is
quite clear, Sir. If there are five
houses only, then they should better
be let alone rather than have a para-
phernalia of village authority.

Now, Sir, Iwould justlike tosay one
or two words about the very eloquent
plea about democracy which was made
by my hon.friend opposile, and his
tirade against the so-called Chiefs. I
think there is one aspect to which
sufficient attention seems not to have
been paid by hon. Members, namely,
that for carrying on this village admi-
nistration today the Government does
not stand—speaking very broadly—
any great expense, at least on the
revenue side of this Administration.
The so-called Chiefs are not paid any
salary, wages, allowances or anything
of that description, by Government.
The Administration runs on the
cheapest possible system.

And secondly, Sir, one hon. Mem-
per said that there are taxes and
levies, and these people are tyrants
and brutes and so on and so forth.

Sarr S. N. DWIVEDY: I have not
said ‘brutes’.

Dr. K. N. KATJU: My hon. friend
did not say ‘brutes’. I withdraw it.
Did you say ‘tyrants’?

Suerr S. N. DWIVEDY: No, Sir.

Dr. K. N. KATJU: Then what did
you actually say?

Sarr S. N. DWIVEDY: You did not
hear it.
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Dr. K. N. KATJU: Anyway, Sir,
some expression was used in describ-
ing them. Now the matter is under
investigation, and we are most anxious
that there should be no unauthorised
levies; the levies should not be exces-
sive. And the House may remain
assured that if there is any evil pre-
valent, it shall be corrected.

Surr S. N. DWIVEDY: The Chiefs
system is an evil itself.

Dr. K. N. KATJU: The matter is
under thorough investigation.

And secondly, Sir, so far as these
Chiefs are concerned, they have been
carrying on, I think, for a number of
centuries. They are all people like
us; they are not much different there.
And you build up a bogey by your
own elogquence and then you try to.
demolish it, sometimes successfully,
sometimes not. That is all that I
have to say.

Mgr. DEPUTY CHAIRMAN: I think
there is another consequential amend-
ment that will have to be made. In
sub-clause (c¢) of clause 6D the word
‘and’ is put there. That should come
in after sub-clause (d), because they
have added sub-clause (¢). I think
the House will permit the Draftsman.
to make this consequential amendment.

(No hon. Member dissented,)
Dr. K. N. KATJU: Yes.

Mr. DEPUTY CHAIRMAN: The
question is:

“That the Bill, as

amended, be
passed.” .

The motion was adopted.

PAPERS LAID ON THE TABLE

SixTH ANNUAL REPORT OF THE BOARD
OF DIRECTORS OF INDUSTRIAL FINANCE
CORPORATION

Mr. DEPUTY CHAIRMAN: Before
I take up the other Bill, some papers
have to be laid on the Table.



